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i Date of decision $3¢.03,2001
dia through the General Manager,
lway, Churchgate, Mumbai;'

Railway Manager (Estt.), B

Westem Railway, Jaipur Division,Jaipur;

£ Engineer (C), Ist Western

Railway, Ahmedabad, Jaipur Division,

sieiss Review Applicants.:
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on<of Shri Sakra, R/o DRM Office,

Jaipur at present employed on the post of

Western Railway, Jaipur Division,
Sewa Ram wife of Hathi Ram, &t
loved on the post of Gangman,

lway, Jaipur Division,Jaipur,,
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This Review Application has been filed seeking

r of this Tribunal dated 8,12,2000
Medify/setwaside the order to the

to reééondénﬁ no.l. These orders

ere pasgéd Py this Tribunal in 0A 234/2000 Hathi Ram

U0 oId & Ors &s under z=

Contds e, 62

I~



S .
',‘

the said oxders

‘We £ind from_the averments made in the R.A, that

"Under the circumstances, we direct respondent
no.l i,e, General Manager, Western Railway, to
pass orders for considering the applicant no.l
for appointment against a suitable vacancy
comménsurate with his fitness in C=2 medical
category. WWe would also like to observe that:
the aplecantg belong o Group D category and
' there are government instructions that husband.
and w1£e‘Vorklng under the Government should be
kept at the same place as far as possible,
This factor rather assumes greater importance
in the case of staff working in Group - D
scales. e further direct that this order be
passed within a perlod of one month £rom the
date of this ordek, We also dlrect that the
entire p'rlod from the date both the applicants
reported |at-Jaipur to the date they are taken
on duty shoula/be treated as having beep Spenc
on duty. No orders as to COth."

\

he resgondents ?ave taken a ground thet whilé passing

s o . — . S
ivisional Railway Manager, Jaipur letter

Eat@d 10.11.2000|was not taken NOTE of by this Tribunal

bgssed

tated

Jaipux

there is no reference of this letter in the oxrde

by this Tribunal, In that letter it had been

that the applicant no.l was not £it in B=1

- medical category| and was only fit in C=2 medical

| o
category as such he can not be given apbOlntmﬁnc in

Division Whele thevc is no post Vacht, and’

over looking the| case of Ouher qenlo”s and medically

decategorised pe rsons alveaay Walt’ﬂq for their turn
=:Ec'-r appointmeﬁt. '1‘1133* hag been stated to be a motake
apparant on the face of :ecord‘t«zil:Lal needs to be
 reétified,| Anothér~gm§und is taken than the vacancies

|£a1l in Division and as such directing the General

Manager to pass |an order fox considering the applicant

.

no.1l is a mistaXe apparant on the face of record,

kicdontd ."..' .3
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obgerved in our
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the_applicant.ﬁo.l unfit 1n B=1 medlval cateoory
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r”e.not
icants in this R.A. The
thevDivisional Railway Maﬁager on -
and we have

order that - LhO resgbndents have Foana

£

;but we have also observed that there is no submisaion

from respondents as to what is going to be. of the

I fate of-the ar 11cant lp thls C!fcumstances.- e
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Had ulso seen that the regfonocnt no '3 had’ taken a Sbaﬁd

 unfitness in Be~

that the alelC#nt no.~ in o0& had his

Diviswon while I

anxious -conside
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respondent no.2

directed respon

respondent no .2

in the matter.
error apparant
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A ~ In view

Railway, Who 1s

a view that our direction general

lien in Jaipur

R.M,, Jalpu: does not £ind any .

‘possibility to absgrp him on account of his medical

l_medi:al category.'T%e had glven ouxr
rafion to the stand taken by

& 3 and in the Circumstancés;'we have--
dé;it’no..il General Manager, Wastern |
‘Héad.of Railway and to-whom %oth

..

& 3 are answerable “to ba a decision
Tnere 1s no reason whatsoevef to hola

Janager is an,

on the face of record.

of the £facts and c1rcumstanbes stated

sbove, we do not £ind any-error on the face of record

in veview of the impugned order

-

no basis for sueh a review. .
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